
O.A. No. 285 of 2011 

NI'lanm onth KuAldhanta- 	—Applic-mt 
VS 

Union ofIndjaA Ors..... .......... Re.-spandents 

Order dated: 18-,051011 

CORA-ilvl: 

Hon'ble -Shri (".R.=N,/ 

11on'ble S1111 'a. K, Patimik- 1,qqt~~.T~ju4jj 

Heard Mr. B. Parida, Ld. Counsel for the 

applicant mid Mr. S. MIS-hra, Ld. Addl. Standing Counsel 

ai an ppe 	ng for the Respondents, on whewin a copy of this O.A. 

has a-Iready been seTved. 

The applicant, who hv,, 	11k 	ng ZIS GTaS7'3- bee 0 	 t 

cutter under the ANiation Research Centre, Charbatiasm'ce 

1998, has ffled this O.A. for regAuVatloii of hl's ser'Vice. It 

i . Is the case of the applicant that his representation as at 

A-n-IICXUTC-.kj2 dated 11.0,12010 I'S still pendiiig With the 

Respondent No.3, 

Duning the course of hearing, Ld. Counsel foT 

the applicant submitted that the applIcantis still working. 

Since, the -representation of the appLicant is sh.11 

nm"Ilding with the Respondents, N6thout ogo~ig Into the ment V 

i.A' 	 I ass agreed to by the Ld, Comisel T the the case ant 
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4 
irect thc Re- 'ac !1ufiu1-P9 



1 	
T4 representation as at -Amnexure-~V-2 ofthe applicmt within 30 

CIP 	-xf this -,,rd t 	er and pa-;s a d. y froin the date of rec i t of copy i 

reasoned order. As the appheant has been working for such a 

long time, the Resp-ondents should consider the 

represent-aticm 	for 	regularization 	against 

perinanent/swictioned post keeping M. nund the semce 

rendered by the app'llcant U'l the organization and -his 

eligibility etc. 

With tile above observation and direction, the 

0. A. stands disposed of at the stage of admission itself. 

Send copy -of the O.A., along with copy of this 

order, to Respondents for compliance. 
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